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I. the Chairman of the Committcc on Privatc Mcmbers® Bills and Resolutions,
having becen authoriscd by the Committee to present the Report on their behalf,
preseat this Thirty-first Rcport.

2. The Committcc mct on 3 May. 1994 for —

1. Examination of thc following Constitution {Amcndment) Bills under
- Rulc 294(1)(a) of thc Rulcs of Proccdurc:—

(1) The Constitution (Amcndmcent) Bill, 1994 (Amendment of article 276)
by Shri Kashiram Rana.

(2) The Constitution (Amcndment) Bill, 1994 (Substitution of new article
Jor article 81, erc.) by Shri Sycd Shahabuddin.

(3) The Constitution (Amcndment) Bill, 1994 (Amendment of article 16)
by Shri K. Ramamurthy.

(4) The Constitution (Amcndment) Bill, 1994 (Amendment of article
SIA) by Shri Kashiram Rana.

I1. Classification and allocation of timc for discussion of Bills (vide
Appendix) under clauscs (b) and (c) of Rulc 294(1) of thc Rules of
Proccdure.

Examination of Constitution (Amendment) Bills

3. The Committce considered the Bills and arrived at the following findings as
a result of their cxamination of the Bills:—

Findings of the Commitee

(1) The Constitution (Amcndment) Bill, 1994 (Amendment of article 276)
by Shn Kashiram Rana.

The Bill sccks to amcnd articke 276 of thc Constitution with a vicw to
providing that any law madc by thc Statc Lcgislaturc for the imposition and
collcction of tax on profcssions, tradcs, callings and cmploymcnts shall not bring
thc cmployces of the Central Government or the Statc Government within its
ambit.

Aficr considering all aspects of the Bill, the Committec recommend that the
mcmber may not be permitted 10 move for Icave to introducce the Bill.
mc—

(2) Thc Constitution (Amcendment) Bill, 1994 (Substitwtion of new article
Jor article 81, etc.) by Shri Sycd Shahabuddin.

The Bill sccks to amend the Constitution with a vicw to providing for (i) rc-
adjustment of tcrritorial constitucncics of thc Housc of thc Pcoplc. without
fixing any maximum strength, so as to cover a population unit of onc and a half
million per constituency; (if) coastitucncics in which thc population of the
Scheduled Castes or the Scheduled Tribes cxceeds their average population per
constitucncy shall be pcrmancatly rescrved for Scheduled Castes and Scheduled
Tribes and rest of the constitucncics reserved for them shall be rotated once in
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cvery five ycars; and (iii) comstitucncy in which population of a rcligious
minority cxcccds the population of the Scheduled Castes or the Scheduled
Tribes shall not be reserved for the Scheduled Castes or the Scheduled Tribes,
as the casc may be.

Aftcr considering all aspects of the Bill, the Committce recommend that the
mcember may not be permitied to move for leave to intreduce the Bill.

(3) The Constitution (Amendmcent) Bill, 1994 (Amendment of article 16)
by Shri K. Ramamurthy.

The Bill sceks to amend articlc 16 of thc Constitution with a view to cnabling
the State to makc provision for thc rcservation of appointments or posts in
services under the State in favour of any backward class of citizcns in the samc
proportion as thecir population bcars to the total population of the country.

After considering all aspects of the Bill, the Committec recommcend that the
member may be permitted to move for Icave to introducce the Bill.

(4) The Constitution (Amendment) Bill, 1994 (Amendment of article
51A) by Shri Kashiram Rana.

The Bill secks to amend article 51A of the Constitution with a vicw to making
it the fundamental duty of cvery citizen to adopt small family norm.

Aftcr considering all aspects of the Bill, the Committce rccommend that the
member may be permitted to move for leave to introduce the Bill.

Classification and allocation of time (o Bills
4. The Committec then considered classification and allocation of time to ninc
Bills specificd in Appendix.
5. Afier considering all aspects of the Bills, the Committec reccommend that
the following Bills be palced in catcgory "A':—
(1) The Lotteries (Prohibition) Bill, 1994 by Shri Shravan Kumar Patcl.

(2) The Protectien-of Hwman Rights (Amcndment) Bill. 1994 (Amend-
ment of section 2, eic.) by Shri Ramesh Chcanithala.

(3) The Constitution (Sikkim) Scheduled Tribes Order (Amcndment)
Bill. 1994 (Substirution of new Schedule for the Schedule) by Shrimati
Dil Kumari Bhandari.

(4) The Railway Protection Force (Amendment) Bill, 1994 (Subsutution
. of new Lang Title for Long Tide, etc.) by Shri P.R. Kumaraman-
galam. )

~

(5) The Constitution (Amcndmcent) Bill, 1994 (Insertion of new article
2437ZDD) by Shri Jecwan Sharma.

16) The Constitution (Amcndmcent) Bill, 1994 (Amendment of article 244,
¢ic.) by Shri Yaima Singh Yumnam.

(7) The Constitution (Scheduled Castes) Orders (Amendment) Bill, 1994
by Prof. P.J. Kuricn. ’

The Committee further rccommend that the remaining two Bills be placed in
catcgory 'B° The Committee rccommend allocation of time for cach of the Bills
us shown in column S of the Appendix.

Recommendations

6. The Commitice reccommend that—

(1) Sarvashri Kashiram Rana and Sycd Shahabuddin bc not permitted to
move for leave to introducce their Constitution (Amcadment) Bills
specificd in sub-paras (1) and (2) of paragraph 3 abovc:



(ii) Sarvashri K. Ramamurthy and Kashiram Rana bc pcrmitted to move
for lcave to introducc thcir Constitution (Amcndment) Bills specificd

in sub-paras (3) and (4) of paragraph } abovc: and
(i) the classification and allocation of time to Bills by the Committcc, as
shown in thc Appcndix. be agreed to by the Housc.

) A:‘hzw l;;:uu; S. MALLIKARJUNAIAH.
ayh, 7 _I_mal L Chairman,
13 Vaisakha 1916 (Saka) Committee on Private Membery'

Bills and Resolutions.



APPENDIX

SIl.  Namc of the Bill and Bill No. Catcgory Time
No. mcmbcer-in-charge rccom- rccom-
mended mended
lmvm - 2 3 4 5
I.  The Lottcrics (Prohibition) Bill. 6 of 1994 A 2 hours
1994 by Shri Shravan Kumar
Patcl.
2. The Protection of Human 11 of 1994 A 2 hours

Rights (Amcndment) Bill, 1994
(Amendment of section 2, eic.)
by Shri Ramcsh Chennithala.
3. Thc Constitution (Amcndmcent) 14 of 1994 B 2 hours
Bill, 1994 (Amendment of Tenth
Schedule) by Shri  Ramcsh
Ghennithula.

4. Thc Represcntation of the Pco- 13 of 1994 B 2 hours
pic (Amcndment) Bill, 1994
(Amendment of section 20) by
Shri Ramcsh Chennithala.
S. T Constitution  (Sikkim) 10 of 1994 A 2 hours
Schedulcd Tribes Order
{(Amendment) Bill, 1994 (Subs-
titwtion of new Schedule for the
Schedule) by Shrimati  Dil
Kumari Bhandari.
6. Thc Railway Protection Force 16 of 1994 A 2 hours
(Amcndment) Bill, 1994 (Sub-
stitution of new Long Title for
Long Tirle, erc.) by Shri P.R. '
Kumaramangalam.
7. The Constitution (Amcndment) 30 of 1994 A 2 houns
Bill, 1994 (Insertion of new arti-
cle 243ZDD) by Shri Jecwan
Sharma.

8. The Constitution (Amendment) 29 of 1994 A 2 hours
Bill, 1994 (Amendment of article
244, ewc.) by Shri Yaima' Singh

Yumnam.
9. The Constitution (Scheduled 31 of 1994 A 2 hours
Castes) Ordgip (Amcndmeat)

Bill. 1994 by Prof. P.J. Kuricn.






